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Shri Pradeep Juneja, Authorised Representative for the respondent 

 
CORAM: 
HON’BLE MS. RACHNA GUPTA, MEMBER (JUDICIAL) 
                                               

  Date of Hearing/Decision: 08.06.2021 

                                                                                              

      Final  Order No. 51568/2021 

 

Rachna Gupta: 

 

The discharge certificate/form SVLDRS 4 as has been issued to the 

appellant under the Section 127 of Finance Act, 2019 read with Rule 9 of 

Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019. 

2. Keeping in view the same, the present appeal is dismissed as 

withdrawn. 

(Dictated & pronounced in open Court) 

(Rachna Gupta) 
Member (Judicial) 

 

RM 

 


